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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

I\IONDAY ,THE SECOND DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIONNO : 9165 OF 2017

Between:

AND

1

1. S Laxmrnarayana, s/o Late S. Venkata Sw.qqry, Aged 65 years' Occ.Retired

Coveinment' Employee-,' Rlo O-g-zt S' NGOs tolony' Vanastalipuram'
Hyderabad - 500 070.

Z. Utl 
'fonOa 

Swamy, , s/o tr/l Rajaiah, aged 70 years, Occ Retired Employee'

R/o H.No.'t2-1 1-421, Warasiguda. Secunderab?d
s. ij.Vuivi xrmar.-sio lrii'"o -kr"iiaLn nseo 64 vears' occ Retired

Government Servant, il iloI-ro-r+7,- Asnok"nagar, F{TC Cross Roads'

Hvderabad.
4. iill;;;;;, s/o Raiaiah. Aged 47 vears, occ social Activist' R/o H No4-87'

Kamanpur village, Peddapalli District 
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The State of Telangana, Rep. by its Secretary to Government' Le^gal Affairs'

iljiiiiii"t"hftii;;";il Lufice [aw Depafment, Tetansana secretariat,

Hvderabad.
rilE=sil"t" 

"t 
Telangana, Rep by its Principal Secretary to Government' B C'

wbrrar" Seprrtr"ni. Teiangbna Secretariat, Hyderabad
ii",e Siai" 'ot Telangana. H;p t its P-rincifal Secretary. to. Government'

lvtrontv W"ttute Dep"artment, ielarigana Secretariat' Hyderabad'
iii" iiirr',iir"ic-ofimiision'ro; #;k*;rd; ctasses Situated at Khairatabad,

Hvderabad-, Represented by its Secretary
sii-ii5-li"*Iir, Cllritr'rn, TL"-i"i'ng'na commission for Backward

di""""i sitirii"olit rnairatioio, Hvderabad, Represented by its secretary'

...RESPONDENTS

Petition under Article 226 ol the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleasedtoissueanappropriateWrit,OrderorDirection'preferablyaWritinthe

nature of lvlandamus, declaring the Telangana Commission for Backward

Classes (Amendment) Act' 2016 (Act No 6 of 2017) as amending Section 3 of

the Telangana Commission for Backward Classes Act' 1993 is illegal'

unconstitutional,arbitrary,offendingArticlel4oftheconStitutionoflndia,
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consequenfly set

Department, dated

appointing the 5th

Backward Classes

aside G.O.[Vls.No.25, Backward Classes Welfare (Op)
22.10.2016 issued by the 2nd Respondent to the extent of
Respondent as Chairman of the Telangana Commission for

l.A. NO: 1 OF 017(WPMP. NO: 11347 0F 201712

Petition under Section 151 cpc praying that in the circunrstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of rerangana commission for Backward crasses
(Amendment) Act, 2016 (Act No.6 of 2017) including consequential
G O lvrs No 25, Backward crasses werfare (op) Department, dated 22.10.2016
issued by the 2nd Respondent to the extent of appointing the 5th Respondent as
Cha

of th

irman of the Telangana Commission for Backward Classes pe nding disposal
e Writ Petition

Counsel for the petitioner: SRl. PUSA MALLESH (NOT PRESENT)

counsel for the Respondent Nos. 1to4: sRI MOHD. IMRAN KHAN.
ADDITIONAL ADVOCATE GENEiAL

Counsel for the Respondent Nos.5:__

The Court made the following: ORDER
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ORDER,It'o fi, Uon'bte the ChieJ l nic Atok Aradhe)

None for the Pedrioners'

Mr. Mohd. Imran Khan' iearned Additional Advocate

General for the State of Telangana appears for respondents

No.1 to 4

Learned Addiuonat Advocate Gencral submits that the

lSSUC involved in this writ petition does not survive for

consideration on accouflt o f efflu-x of time.

3. In view of aforesaid submission, the Writ Petition ls

dismissed as iflfructuous' No costs'

As a sequel, miscelianeous petitions' pending i'f any' stand

i

To,

l,imris"i#{*'*H,!-t'"?'+t+t'3"'i'E"J^t"lignco"ttorthestate
:. iwo CD CoPtes

BM
LS qr

I

i

i

1

l



HIGH COURT

DATED:0210912024

ORDER
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WP.No.9165 ot 2017

DISMISSING THE WRIT PETTTION AS INFRUCTOUS
WITHOUT COSTS
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